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ORDER (Oral) 
 
By Hon’ble Mr. V. Ajay Kumar, Member (J): 
 
 Hear both sides.  
 
2. Learned counsel for the respondents, while furnishing 

a copy of the affidavit by duly enclosing the necessary 

orders, submits that they have fully complied with the orders 

of this Tribunal.  Learned counsel for the applicant, while 

admitting the said fact, however, submits that revised 

pension order, which was said to be issued on 03.08.2016 to 

the concerned bank, is still not received by the bank.  

3. In the circumstances, after perusing the affidavit and 

the documents enclosed thereto, we are satisfied that the 

respondents have substantially complied with the orders of 

this Tribunal.  Accordingly, the Contempt Petition is closed.  

Notices are discharged.  However, the respondents shall 

ensure that the concerned bank will release the monetary 

benefits to the petitioner, as per the revised Pension Order, 

at the earliest.      

 
 
  
(Dr. B.K. Sinha)    (V. Ajay Kumar) 
  Member (A)          Member(J) 
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